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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

Sﬁri Ram Jiwan ) cen e Petitioner

Union of India through

the General Manager,

Northern Railway,

Baroda House, o

New Delhi ' e Respondent

CORAM:
THE HON'BLE MR.JUSTICE S.K.DHAON,VICE-CHAIRMAN
THE HON'BLE MR.B.N.DHOUNDIYAL,MEMBER(A)

For the Petitioner .Sh.B.S.Mainge,Counsel.

For the Respondenf .Sh.I.C.Sudhir,Counsel.

ORDER (ORAL)
(BY HON'BLE MR.JUSTICE S.K.DHAON,VICE-CHAIRMAN)

¢

Counsel for the respondent states that

apparently this OA had been filed. under apprehension 

that the Servicesof the petitioner may be terminated.
o A

He states that so far no order terminating his

(petitionerfs) services has been passed.: In these
circuﬁstances, not much 1is required to be done in
this cdse. iHerver, we make it clear that if the
respondent decideS to terminate the services of the
pefitioner;he shall do+ so strictly in' acqordance

with law. )

'

2, The OA stands .disposed of as above but

without any order as to costs.
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